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IN THE CEN'IRAL ADMINISTRA'FIVE 

I· 

TRIBUNAL, JAIPUR BENCH, JAIPUR 

' Date of order: 12.4.2001 

OA No.l45/2001 

I 

I 
i 

Vijender _:Pal~ Bainva s/o. Shti Maujrnal Ba\nva r/o Jawohar Nagar, 

Sawai Madhopur, 

Vidyalaya, Baran 

presently trking 

(Rajasthan) J 
I 
I 

I 

I 
I 
I 

I 
Versus 

as. Primary Teacher, Kendriya 

Applic:Omt 

1. Union of India 
I . 

through the Secretary to the Government, 

, Ministry of Human 
I . 

R~sources Development, Shastri Bhawan, New 

'V Deihi. 
i 

2. . 'Ihe Commissioner, IKendriya Vidyalaya Sangt;.han, 18, 
I . (-

Institutional Area, shkheeo Jeet Singh Marg, New Delri. 

3. 'Ihe Assistant Coitlllii~isioner, Kendriya Vidyalay~ __ ) Kendriya 
I 

Vidyalaya Sangthan, Rkgional Office, 92, Gandhi Nagar Marg, 

Bajaj Nagar, J.aipur ~ j 

4. The Principc-1, Kenoriya VidyaJaya, Baran (Rajasthan) 
I , 

Respondents 
I 

Shri Manish Bhandari, counsel for the applicant 
I 

----! 

CORAM: 

I 

Hon • ble Mr .S,.K./Aganval, Judicial Member 

Hon'ble Mr. N.R.Nawani, Administrativ~ Member 
. I . -

I Order 
I 
I 

Per Hon'blE? Mr.l S.K.Agarwal,"Judic:ial Member 

Heard the learned coJnsel for the applicant. . I 

i 

2. ~e ,learned counselj for the al(Plicant Subriits that this OA 

. may bE? . disposed of by. gtving necessary directions to respondent 
I 

No.2 to dispose of hi~ r~presentation by- a re~son~ ·and speaking 
I 

' 
· . . order considering 

~--~ 
-~ 

i 
his grievance sympathetically within a specifi'ed 

I • 



; 

: 2 

period. The learned counsel for the applicant also submits .that the· 

applicant has alrea(]y f:i1f<J a representation, copy of· which has 

I 
been annexro at Ann.Al2 an!B reminder to this effect was.also given 

! 

. on 26.2.2001, copy of thef ·same is annexed at Ann.Al3. He further 
I . I . . 

submits that the applicant lis ready to filea fresh representation. 

I 
3. In view _of· the submissions made ·before us, We- direct 

I 
respondent No.2 to decide the representation of, the applicant 

I 

within one month from the ldate of receipt ·of such representation by 
I - . 

a reasoned -and ~peaking I order considering the grievance of _the 
. I 

applicant sympathetically) if the same is filed within 15 days from 
- I . -

the date. of passing of i this order.· . 'Ihe applicant shall be _at 
I 
I 

liberty 'to approach the :Rroper forum, if he feels aggrieved by the 
I 

• I 
oisposel of such represen~ation. 

I 
I. 

WHh the above directions, the Original Application is 
I 

ciiEposed of at the stage /of_admis_sion. 

~ 

4. 

(N.P .NAWANI) - ~ , ( S. K. AGARWAL) 

Adm. M~mber JudLMember 


